The EcoNOMIc TIMES, Avguet ',

This Anrouncement ('Annauncement)) is

to the Offer') for and on behall of Daiichi Sankyo Company, medeldﬂSWuu't?Thoaanmm!Madlracwr.mmmeufapwucmmwiuqowmwhv
"Acquirer’) pursuant to Flegulations 10 and 12 of and as required by under the Securities and '

Exchange Board of India {Substantial Acquisition

as amended (‘Regulations’)

With reference 10 the Public Announcement

Economic Times, Navbharat Times and Punjabi Tribune whereby the Acquirer has made an
open offer 1 the equity sharehoiders of
Company’). to acquire up o 92,519,128 fully paid-up equity shares of face value Ps. 5- each |
frem the remaining shareholders {other than the parties to the Share Purchase and Share |
Subscription Agreamant dated June 11, 2008) of RLL representing up to 20% of the Emerging |
Vating Capital of ALL and the Corigendum to Public Announcement published on July 31,
2008 in The Economic Times, Navbharat Timas and Punjabi Tribune, the shareholders are
requested 1o nole the following:

Ll

Announcement to the Shareholders of

Ranbaxy Laboratorles le:ted

being lssued by ICICI Securities Limited, {ihe ‘M

dated June 11, 2008 ('SPSSA), be reconstiuted.

of Shases and Takeovers) Reguiations, 1997 |

published on June 16, 2008 (the PR} in The
Laboratones Limited ('ALL' or the “Target 1

in terms of Regulation 18(1) of 1. Reguiations, the drat Leter of Offer had been

Section 255 of the Companies Act, 1956 (the “Act’). Under Section 255, the appointment
of & director must be mar's by a company in & general meating and is therefore subject to
the voie of the shareholders. Furthermore, under Section 257 of the Act, a person who is
nol a retinng director, is (subject ko the provisions of Lie Act) eligible for appointment o the
mumawwmumummmuwmm
has p d the i al the office of the company. Accordingly,
mmwMEMmmm.mmwmmmm
such candidature s subject to the vote of the members of RLL and such other provisions

#s may be prescribed under the Articles of Assoclation of ALL and applicable Taw
4,3 Ag per the SPSSA, Dafichi Sankyo and tha Sellers have agreed to grant sach other the
fight fo nominate certain persans, wha in their opinion would represent the best interests
of ALL and its sharehoiders, 1o the office of a director. However, any such nomination will
aﬂmumbumdnmumwmdmmn
of under SPSSA,

o Secutities and Exchange Board of India (SEBI') on June 27, 2008. We have receved |
WWHMNW\M}NNWMS&Nmmﬂ
2008. Hence, the revised schedule of activities is as

Activity T Original Schedule | Revised schedule ]
1_Public Announcemant Date | Monday, June 16, 2008 | Monday,_June 16. 2008

2 Specified date’ | Friday, June 27, 2008 Fr‘d:,.lum!?m !
JLastdaiewanmmn' Morday, July 7. 2008 Monday, July 7, 2008
o a
4Dmum0umm NA Thursday. July 31, 2008
to_the Public Announcement
5 Date of second Comrigendum | NA Monday, August 11, 2008
to the Public Announcement
& Date by which Letter of Offer | Thursday, July 31, 2008 | Monday, August 11, 2008
will be dispatchad 1o 3
S e S ) ||| S WSSOI | S A T
7 Otier Opening Date 1 Frday, August 8. 2008 | Saturday, August 16,

2008

Esiing &g g the
aemhmmmmmﬂwuwamrmw
Hence, a5 menfioned above, the rights contalned in SPSSA are limited to the right of
only. The appos of any such nominaled persons 1o the office of a director
will mﬂmaa.mmmmmmdhmmmmm
44Dmh| Sankyo has, in the intarest of the public sharehoiders and in order 10 ensure the
of the 4 of RLL. agreed fo the present arrangament as axplained
MrrhumMpmum
5. Andhra Pradesh High Court Matter
5.1 Two separale wiit petions had been fled by centain of Zenotech L !
Limited (*Zenctech”) belore the Andhra Pradesh High Court (the “Court”). In the first
petition (Writ Petition No. 15183:2008), the pelitionar, Mr. Knshna G.T, made Union of
Inta (represented by the Secrelary of Finance), the SEBI, Dasichi Sankyo Group, RLL and
Zenotech as the respondents. In the second pelition. (Writ Peiition No. 15187/2008) the
petitioner, Mr. Chennupati Tukaram, made the SEBI, the FIPB, Daiichi Sankyo Group, RLL
and Zenatech as the respondents. In the first petition, the petitioner had approached the
Court under Article 226 of the Constitution of India and sought an appropriale will, onder

being in vioiation of Articles 14.18(1)(g} aﬂi 300! of the Cmshl\mun of India, and

10Date of Closure of the Offer

B Last date for tevising e | Thursday, August 14, | Foday, August 22. 2008
Offer Price / number of Shares| 2008 2
9 Last date for withorawing Thursday, August 21, Thursday, August 28, .

from the Otfer 2008 2008 A
Wednesday, August 27, | Thursday, September 4,

+ 2008 2008

11 Date by which accaptance/

|_dspatched |

2. Du

Vigdnesday, Frigay. September 19,
rejection under the Offer September 10, 2008 2008

would be inkimated and the

cerificates will be crédiled’

o ‘_‘Indrmmumspmmsmmmmummumpmwmm“
and RLL have follawed the datory p vis-i-vis Zenotech

52Inlheiacondpe1sh0n mepnlﬂkmrhsiahgsdlhaiwﬁcqwensacbngmmmeﬂmh
RLL to acquire the shares of the public shareholders in Zenotech and as such the
msnmmdwm The petitioner had approached the Court
under Aricka 226 of the C i T g It 1o issue approp wiit, direction
mmwnwmda GMMSEHWMFIPBID
conduct 2 detailed investigation and 1o suitable actions agains! the Acquirer and RLL

by baring the Acquirer's entryf into the indian capital markel.

5.3 On July 15, 2008 the Court, while issuing rotice therean had directed that any entry by the
Acquirer [ the Indian capital market in respact of shares of Zenotech would be subject fo
lurther orders passed In the said petitions.

of
mmmwu‘mmnnmmuwm«mmwmmm
directers of the Target Company nor Is there any person of having interest |
in Datichi Sankyo Company, Limited who is entiled to be appointed on the Board of Directors |
during the offer pariod. Hence, tha Acquirer will comply with provisions of Fegulation 22(7)
of the Requiatons. &

3. Statutory Approvals for the Offer
31mmar.ssmmmmwmmumotmmmlmau

a Appmnl of the Reserve Bank of India (e ‘RBI") under the Foreign Exchange
Management Acl, 1989 and pursuant to the RBI's Master Circular No. 02/2008-08
gated July 1, 2008 (‘Waster Circular), In terms of the Master Circular, any transaction |
{more particularly, instances of transfer of shares from residents fo non-residents: by |

In terms of PN 1, almam
investor having a joint venture or whww»n in Inooa entered Into pmtwoJm.lary
12, 2005 requires the pror approval of the FIPB for a new invesimer . proposed 1o be |
made in the "same field” of activity as that of the existing joint venture, Accoedingly,
mmmmumsummwuwwm

| 5.4 Subseq ,mmwmmmmanwnmmcmmm
its the pelitions. The matier came up for hearing on
mmmmncm ded i permisgion 10 withdraw e petiions.
th&hmﬂumhﬂwﬁmmuumdnm
dated July 31, 2008,

6. Based on the information provided by RLL, & motion was filad by the United Stales atlomey's
office in Marytand on July 3, 2008. The fling of the motion has resulied in intense media
seruting of RLL and has also resulied in the ar of an investigation of the Food
and Drug Administration Authority, The motion and subsequent msponses have also detailed
an investigation of ALL by the United States aftamey's office in Maryland which has not yet
resulted in any liigation charges. All documents responsive 1o the molion have been tumed
over 10 the Government on August 6, 2008. in anticipation, the motion has been ordered
1o be held in abeyance by the judge in charge. The impact, # any on the business of e
Target Company in USA is currently indetérminate. !‘MSPSSABMmmmer

, In accordance with and subject to the terms and conditions contained therein and
subject o all laws and regulations applicable to the transactions contemplated therein. In
addition, to the current knowledge of the Acquirer, the proposed transaction(s) Is not
affected by the Motion filed against RLL by the Government of the United States of America
on July 3, 2008 belore the US District Court in the District of Maryland.

7. As per the provisions ol clause 40A (@) of the listirg agreement with the Bombay Stock
Exchange Limited and the National Stock Exchange of india Limited. the Target Company
EWI}W&W!%MWH

6. Post the Acquisition, Offer (assuming *he entire Offer size is tendered and accepted) and

§
:
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:
:

joint venture company P d by

Acquiret pursuant
10 @ [oint share transfer by Daiichi Pharmaceutical Co., Ltd and Sankyo Company |
Llrnile\‘l.ﬂmmuﬂmmmur&dmmmmwmpmﬁm
. In addition, since the activities of both, the Targst Company an USL fali in the |
“same fieid”, the prior appresal of the FIPB is required in terms of FN 1,

Accordingly, the Acquirer had filed an appiication with the FIPB, seeking its approval |
for the proposed transaction in terms of PN 1, which based on FIPE's press release
dated August 4, 2008, has been granied by the FIPB. A formal approval letier of the |
FIFB & cumently awaited, i

of 64.06% of the aquity share capital of ALL {equity share capital as on the
date of the PA dated June 14, 2008 and Subscrpion Shares). In the event, the Acquirer
opts %o exerciss its fight of conversion of the Warrants, the sharsholding would increase
1o 65.99% of the equity share capital of RLL (equity share capital as on date of PA dated
June 14, 2008 and Subscription). In the everl, il the Warrants are exesciged, the
shareholding of the Acquirer would go up to 85.99% and In that event the Acquirer will
comply wilh Reguiation 11(2) of the Regulations,

The Acquirer accepts full resp y lor the | ¢
and its obligations under the Reguiations.

The terms used but not defined in this Announcement shall have the same meaning as

assigned in the PA published on June 16, 2008 and the Corigendum issued on July 31,

4 i tis A N

ance is requ-ed 1o be obtained from the anti-trust of the |
United uAmmEmnum.Tm.MmmSmmw
respect of the Acquisition, the Subscription and the Offer. Notification for the clearance |
arlih‘uslaumﬁumnudebmsnhemmm me'

i
583

ilable on the SEBI website www.sebl.gov.in.
Financial Advisor to the Acquirer

Issued by the Manager to the Offer
For and on behalf of the Acquirer
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